The Gujarat Homoeopathic (Regulations, Examinations, Degrees Etc.)
Validation Act, 1978

27 0f 1978

Keyword(s):
Homeopathic Validation Act

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




Extra No. 34 REGISTERED NO. G/GNit,2

The Gujarar Gobernment Gazelle
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. XIX]

TURSDAY, SEPTEMBER 12, 1978/BITADRA 21, 19°0

Separate paging Is given to trln Part in crder that if may

be filed as a separate compiation.
Acts of the Guiarat Legisiature and Qrdizances promulgated and
Regulations made by the Govemor,

The following Act of the Gujaral Legislaturs having been assented io by the
Governoi on the 4th September, (978 is hereby published {or general information.

S. 1. TALATI,
Secretary (o the Government of Gujarat, ?
l.egal Deparument,

GUIARAT ACT NO. 27 OF 1978,

( First published sfter having  received the assenmt of the Governor in  the
“Cufjorat Goversunent Gazette” on the 12ih Sepiember, 1978).

AN ACT
ta validate the Gujarur Homoeopathic  Recwlations, 1969, cxaminations  held
therennder and degrees, diplomus, certificarcs or uny Tle awards
conferred in prrsaaner of such evaminations.
Tt is hereby enacted i the ‘Twenty-minth Year of the Republic of Tndin ss
follows : —-

1. This Act may be called the Gujarat Homoenpathic (Regulations, Examina- ghorg #itde.
tions, Degrecs etc) Validation Act, 1978,
Gj. 2. The Gujarat Homoeopathic Regulations, 1969 purported (o have been made Va{‘lir(l}nt.'gon 3!'
§[X[f§' by the Council of Homoeopathic Sysiem of Medicine, Gujarat, under section 37 ﬁn'n,ngngﬁ
1933, of the Gujarat Homoeopathic Act, 1963, cvery examination held in accordance EP;:qﬂoig;la?;
with the said regulations and every degree, diploma, certificate or other like award Ezapina-
conferred upon those who passed sucl examination, before the commencement g"“s ““dl
s egTers, cte.
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af the Gujarat Homoeopathic (Regulations, Examinations, Degrees, etc.) Vaiida- Gui*
tion Ordinance, 1978, shall be deemed to be and to have always been as valid as 5 of.
if the said regulations were made by the Council with the previous sanction of the 1978
State Government and were published by the Council in the Official Gazette, as
required by the said section 37; and accordingly none of such regulations so made,
no examination so held and no degree, diploma, certificate or like award so con-
ferred shal be called in question merely on the ground that the reguiations were
not made with the previous sanction of the State Government or after having becn

made were not published in the Official Gazette.

3. The Gujarat Homoecopathic (Regulations, Examinations, Degrees, ctc.)guc{-
Validation Ordinance, 1978 is hereby repealed. No.' &

Q
1978.

PRINTED AT [HE GOVERNMENT CENTRAL PHESS GANDHINAGAR.





